
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2270 of 2021 

GR Case No-3684 of 2021 

U/S-457/380 of IPC  

 
ORDER 

11.02.2022 

Case record put up today before me. 

Accused person, named, Sri Dipen Deka aged about 37 

years apprehended and produced before me in connection 

with the instant case registered under section-457/380 of 

IPC.  

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice u/s-50 of CrPC, Medical Report, Check List and 

Case Diary.  

On perusal of the entire case record, it disclosed that the 

accused person produced today before this court after his 

arrest i.e. 10.02.2022 and thereafter, accused was duly 

undergone COVID-19 test at Kanaklata Civil Hospital, Tezpur 

where he tested negative.  

Accused is found to be represented by his engaged counsel. 

Also seen the bail petition bearing No-192/2022 filed for the 

accused named Sri Dipen Deka praying his bail. Bail petition 

filed in support with an affidavit.    

Heard both the sides and perused the petition with the case 

record. 

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on lodging an ejahar 

by the informant named Ashit Das alleging inter-alia that on 

15.10.2021 in between 01:30 AM to 04:00 AM some 

unknown culprit had stolen his Royal Enfield bike bearing 

Regd. No-AS-12/V-2477 by breaking the main gate of his 

house.   

Heard both the sides and perused the petition with the case 

record. 
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On careful perusal of the case diary, it also disclosed that 

the accused persons, namely, Md. Mahidul Islam and Abul 

Hussain during their statement recorded unser section-161 

of CrPC confessed that the present accused i.e. Dipen Deka 

was also involved with alleged offence of theft of motor 

cycle as alleged by the informant. It also disclosed from that 

case dairy accused in his statement also confessed that he 

sold the motor cycle to one resided at Guwahati. 

Furthermore, the I/O of this case collects substantive 

implicating materials against the accused regarding his 

involvement with the alleged offence. At this stage without 

entering into the merits of entire dispute in hand this court 

finds that the investigation is pending at a pre-matured 

stage and the nature of the offences involved in this case 

deserves meticulous investigation of the I.O. More also, the 

I.O deserves a fair chance to investigate the case properly to 

unveil the concealments from the alleged incident. More 

also, the I.O deserves a fair chance to investigate the case 

properly to unveil the concealments from the alleged 

incident.  

Therefore in the light of all the aforesaid discussions this 

court not finds anything to allow the bail of the accused 

person. Hence, the bail prayer of the accused stands 

rejected due to devoid of any merits.  

The I/O had complied the guidelines of Hon’ble Apex Court 

given in the case of State of Bihar v/s Arnesh Kumar. 

The I.O further submitted the check list in accordance with 

law on complying the provision of section-41(A) of CrPC. 

Hence, on being satisfied with all the aspect, this court finds 

that judicial custody of accused at the instance of 14 days 

required for the sake of investigation of the I/O.  

Therefore, considering all aspect this court finds that the 

alleged offence is cognizable and non-bailable in nature and 
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therefore, judicial custody of accused person is necessary for 

the sake of proper investigation. Accordingly, accused is 

remanded to judicial custody till 24.02.2022.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

hereby directed to keep the accused person separately in an 

isolation ward from the other jail inmates for a considerable 

period and further the accused person is directed to be 

scanned through thermal scanner before admitting him 

inside the jail. 

Further Ld. Counsel of accused submitted that the accused is 

suffering from mental disorder and in this regard he has 

submitted some photocopies of medical reports with his 

petition.  

Considering the contention raised in the petition filed by the 

accused petitioner, this court finds sufficient reason to call 

for a medical status report of the accused to ascertain 

whether further treatment of the accused at hospital is 

required or not.  

Accordingly, Superintendent of Central Jail, Sonitpur at 

Tezpur is hereby directed to submit the medical status 

report of accused, named, Dipen Deka within 05 days i.e. on 

15.02.2022. 

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for 

prevention of COVID-19 pandemic inside the jail premises.  

Return back the case diary.  

Inform all the concerned.  

 
           Sri N. J. Haque 

                       Chief Judicial Magistrate 
                                       Sonitpur, Tezpur 


